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New Delhi, datad the 7th Sept. 1995

HON'BLE MR, S.R, ADIGE, MEMBER (A)
HON'BLE DR, A. VEDAVALLI, MEMBER (3J3)

ghri Jamil Ablmed Qureshi,
s/o 12te Shri Abdul yshid,

2, shri Ikramuddin,
s/o Shri Kabool Khen

3. shri c.L. Gautem,
s/o rate chri phool chand,

4. shri Trilok chand, |
s/o I2té shri Bal Mukund,

5. shri 0,P. Tyagi,
s/o shri sadi Rem,

6, shri Harpal Singh phakka,
s/o shri Atar Singh,

70 9 t. Umj-la SaCthVa,
D/o shri Hira Nand Girdhar,

8. Shri suresh (hand,
s/o shri Banarsi pas,

9. shri Jagjest singh,
s/o shri rrulat singh

10, Shri SN, Sharma
sfo shri Chanki Rem Sharma

1. snt. sarventi Deud,
d/o 1ate shri Khemchand.

All the above applicents working as
Lower Division Clerk at Ordnance Factory,
Murad Nagar, Ghaziabad, cecs APPLICANTS

(ay ﬁﬂmcﬁta Shri Sumant Bhardwaj)

VERSUS

1+ Union of India through the Secretary,
- Defence Production, Ministry '
of Defence, South Block,
New Delhi, ‘

2, The chairman, ,

Ordndnce Factory BSoard,
6, Auckland Road, :
tal cutta,

/-




- -

3. The Gmmalﬁana‘ger, , ~ \r?/
Ordhance Factory, Murddndq3r,
Ghaziabad-201206., | L

4, shri Krishan vir singh,

§, Shri RAvindra Kumar,

6, shri s.p. Singh,

7« Shri oM Prakash pal

8, shri remji LBl

9, shri mRaj Bir singh

Resp. 4 to 9 are direct recrui ts working
as LDC @t 0 rdnance Factory,

Mqr’achagar, ghaziabad, ‘ LR RESPG&Q@TS

(By Adwcdte: Shri V.Se.Rs Krishna)

0 RDER (ORAL)

BY HON'BLE MR. S.R. ADIGE, MEBER (A)

Both the counsel have been heard 8nd #e Asve
perused the materials on record,in cluding the

contents of MA 2106/95 pressed by the Respondents

tngether its @8nnexur es.

2, We rdispose of this 0.A with a direction
o the Resapbndmts that in the svent that the

4 defarled anel /I// tonbamed

applicants file a/:rapr gsen tation in @ represen=
tative capacif.y) o the Respondents within two
weeks from the date of receipt of 2 copy of this

e ? ,
judgnmthRespandents will dispose of that

rep resentation in a8ccordance with the rules and

instructions on the subject, by means of &

detail ed, speaking 2nd re@soned order. w‘ithia’;t&&a

months from the d@te of receipt of such

representation b eing filed.

oo




3. If af ter disposal of that represer fian,
any griewdnce still survives it will be open to
the 2pplicdnts to agitatay the s@me through
appmpria}:ﬁe original procesdings in accordancs
with 1au, df such an 0.A, is filed, it will not
preclude the Respondents from t2king such

legal defence @s is awilable to then in

acoordance with the provisions of law,

4, This 0.A. is dispossd of accordingly.
No costs, '
Vel S | .
h(\’f')f'\v/ Aoty
(DR. A. VEDAVALLI) (S.R. ADIGE)
Member (3) Menber (A)
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